231 Matters Under .

(i) Need 1o constitute a Pepper and spices
Board to serve the interests of growers,

PROF. P.J, KURIEN (Mavelikara) :
Peppers is an important cash crop which earns
us foreign exchange but it has suffered
neglect over the years, The export earnings
from pepper are Rs 30 to Rs, 50 crores out
of a total of Rs. 150 crores that we earn
from spices The production of pepper in
the country is only 250 kg. per hectare where
as it is anything between 2000 to 4000 kg. in
countries like Malaysia, Indonesia, Brazil etc.
There has been stagnation in the production of
pepper due mainly to the absence of a well
integrated policy with regard to the develop-
ment of spices, Some development
programmes were formulated and implemen-
ted in Kerala which accounts for 979 of the
area under pepper cultivation, but the result
was far from satisfactory.

13.32 brs.
(SHRI R.S. SPARROW in the Chair)

Lack of research is onge of the factors
responsible for this state of affairs. Pepper
is afflicted with discase, but no cause has
so far been found, Similarly high yielding
varieties and low cost technology have to be
developed to augment production and reduce

the cost of cultivation.
: H

The cultivators of pepper and other
spices are unorganised and therefore are
exploited by the middlemen with the result
that they often do not get remunerative
price for their produce.

These problems could be solved if a
central organisation like a Board is set up to
look after the spices.

Therefore, 1 would request the Govern-
ment to set up a pepper and spices Board
80 that the interests of the growers and there-
by the country can be protected.

AUGUST 17, 1984

Rule 377 232

(i) Stops needed to rehabilitate ex-
seryicemen.
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233 Matters Under Rule 377

MR SPEAKER : Shri S N. Jatiya-Not
present. Shri K,A, Rajan-Not present. Shri
Harish Kumar Gangwar-Not present. Shri
Hannan Mollah-Not present, Now, Shri
Chintamani Jena.

(iii) Demand for an electronic telephone
industry at Bhubaneswar Orissa,

SHRI CHINTAMANI JENA (Balasore):
‘There is hardly any electronic industry in
the Rastern States. The Union Government
has taken decision to remove the regional
imbalances in all spheres including the
electronic industry. The State of Orissa is
lagging behind . in case of setting up of
electronic industries. The regional imbalances
could be removed to some extent if an
electronic telephone industry is established
in Orissa,

The atmosphere, the lands, specially
the open and fresh air of Bhubaneswar is
very suitable for setting up of any electronic
industry including telephone industry. Orissa
being a backward State in regard to
industries, setting up of the electronic tele-
phone industry at Bhubaneswar will be bold
step to make the State progresr in industries,
which will be a great help to set up ancillary
industries nearby, including the Chandka
Industrial Estate.

A proposal for establishment of a
telephone industry at Bhubaneswar in Orissa
is pending with the Government of India for
the last so many years. An expert Committee
also visited the State and also Bhubaneswar,
two year back, to study and they have
submitted a favourable report. The State
Government of Orissa is ready jto donate
lands for the telephone industry and is urging
the Union Government to set up a telephone
industry at Bhubaneswar,

Considering all these aspects, 1 would
very earnestly request the Union Government
to set up an electronic telephone industry at
Bhubaneswar.

SRAVANA 26, 1906 (SAKA) 26th & 27th Rep. of Com.
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MOTION RE. TWENTY-SIXTH AND
TWENTY-SEVENTH REPORTS OF
COMMISSIONER FOR  SCHEDULED
CASTES AND SCHEDULED TRIBES AND
FIRST AND SECOND REPORTS OF
COMMISSION FOR SCHEDULED CASTES
AND SCHEDULED TRIBES Contd.

MR. CHAIRMAN : Now we take up
further consideration of the following motion
moved by Smt. Ram Dulari Sinha on the
14th August, 1984, namely :—

“That this House do consider the
Twenty-sixth and Twenty-seventh
Reports of the Commissioner for

Scheduled Castes and Scheduled Tribes
for the years of 1978-79 and 1979-81,
laid on the Table of the House on
the 22nd December, 1980 and
11th August, 1982 respectively and the
First and Second Reports of the
Commission for Scheduled Castes and
Scheduled Tribes for the period from
July, 1978 to March, 1979 and April,
1979 to March, 1980, laid on the Table
of the House on the 22nd December,
1980 and 11th August, 1982 respectively.”
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